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Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J) Shri Jinan K.R
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C.P.No. 03/KB/2017
Nicco Corporation Ltd.

ORDER

Ld. Resolution Professional (RP) and the Ld. Counsel for the
applicant of C.,A.No. 392/2017 and unnumbered C.A. of 2017 as well as

the Ld. Counsel for the corporate debtor are present.

C.A.No. 392/2017 has been filed with a prayer restraining the RP
and the Committee of Creditors (CoC) from approving the Resolution Plan
and/or hold any further meeting of CoC till the pendency of the
application and adjudication of the claim of the applicant. Applicant has
also sought that entire claim of the applicant be admi;ted and restrained

the RP from restricting the claim of Technology Development Board.

The prayer made by the applicant in this Company Application is
not maintainable and will amount to interfering the working of the RP. We
can hear objections of the applicant only after submissions of the
Resolution Plan by the RP. Application is premature and is rejected.
Further applicant may submit the claim before RP who will take care of all
the objections of the applicant and further consider in detail and pass

suitable order.

Unnumbered CA has been filed with a prayer for an order for
adjudication restricting the claim of the applicant be quashed. Applicant
has further prayed thét pending the hearing and final disposal of the
present application, an order of injunction be passed restraining the IRP
being Sri Kunal Banerjee from holding and/or calling any meeting of the
committee of creditors pending the instant application before this

Tribunal.
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The relief sought by the applicant cannot be granted as it will
tantamount to interfere with the work of RP. Application is premature and
is rejected. Further applicant may submit the claim before RP who will
take care of all the objections of the applicant and further consider in

detail and pass suitable order.

It is pertinent to note that Adjudicating Authority should not

interfere in day to day work of the RP.
In view of our above observations both the CAs are disposed of

accordingly.

List the C.P.No. 03/2017 on 13/10/2017.
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